21 Matters under

SHRI VASANT SATHE : Kindly
do that. ‘That is relating to announce-
ment of bonus. I hope he gives the
decision before we disperse,

SHRI VAYALAR RAVI(Chirayinkal)
1 have also done that. Plese consider,

(vii) FAMINE LIKE CONDITIONS IN
ANDAMAN AND NICOBAR ISLANDS

SHRI MANORANJAN BHAKTA
Andaman and Nicobar Islands) : I like
to draw the attention of this IHouse and
the Guvernment about a wery serious
matter involving the life and death
question of poor, small and marginal
farmers of Andaman Nicobar Islands
residing in various Islands. Ewveryday
1 am receiving number of letters wﬁi:h.
state that the small and marginal farmers
including men, women and children are
under starvation. The reason is that
last year due to heavy pest attuck the
earlier variety of paddy crop was dam-
aged, TInthe sam= year in the month of

zcember due to @ heavy  devastatin
cyclone, the late variety paddy crop whic
was harvested and some which were
about to b: harvested were completely
washed & away by floosd  water and
cyclone, Bven th: rabicrop tou was
badly damaged. The damage was of
such nature that one lakh ol rupees were
sent to the Chiel Crmmissioner from the
Prim: Minister®s Relicl Fund. The
tarmer in this Unioa Territory is com-
pletely depending on single crop and
that too depends on  the rain water
and no irrigation faclives are available
here.

‘These farmars even could not produce
any ecarly crop this year lor want of
tim:ly rain which could have solved
their problem partially. As they could
not glzar the cooperative ur bank loans
du: to such crop failure, the [resh
loans in spite ol rcpeated assurance

by Andaman Adminisiration was
not granted resulting in untold miscriess

The villages in Diglipur and Maya=
bunder Tahsil of North Andamans,
Rangat Tahsil in Middle Andamans,
Havelock, Baratang and villages near
Port Blair in Port Blair Tahsil and villages
in Ferragunj Tahsil are worst affected.

Reserve Bank wanted certificate
for natural calamity from District Autho-
rities but this was not issued whereas
individual certificates were is:mh.lch

s term agricultural
logn State Cooperative Bank
was Many villagers as reported
0 me from b
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are leaving villages in scarch of food.
Many have started eating various jungli
leaves, roots etc , 10 starvation are
alsorcported. The territoryisnot sclf-
sufficient in food. The coarse rise in the
marketis sold at Rs. j-5/- per k.g.
Long queues are formed even for a kilo-
gram of wheat, The officialdom in all
lIevels is not serious about the problem
and paying no importance in such a
grave situation, ‘I’he Revenue officials
are playing with the poor farmers and
causing much distress and hardship to the
poor people.

The mazdoors are too suffering us
mcir_puying capacity is limited. The
condition of landless agricultural labour-
ers arc worst than any body else,

Sir, I have scen food crisis in Andaman
even before but not sucha grave situation
in any of the earlicr occasions.

I, therefore, appeal to all sections of
this August Ilouse to extend all coopera-
tion to save the poor farmers’ bfe in  this
farflang tiny territory of our  great
nation,

MR. SPEAKER : Now we¢ come to
Discussion under Rule 193,

SHRI VASAN'T SATHE :  DBefore
that I mse on 4 point of order, T want
to know from the hon, Minister of [lome
Affairs o correct his statement regarding
the Badal enquiry that he made that day.,
He had stated categorically that there was
not question of withdrawing the cases
from the courr, 1 hope he maimains
that. Tnthe answer it is stated that the
State Government aceorded  permission
for making the  cancellation reports 1n
three cases which were accepted by the
court. So, I would like to know if you
are correct: if you do not, then 1 will
havetheright to move aPrivilege Motion.

Theretore, 1 am giving you an ::Fpor.
tunity under Dircetion No. 115 10 do so
on your own,

MR. SPEAKER : No such notice
was given to me under 115. I therefore
disallow it. JTamsorry the rule requires

n.

SHRI VASANT SATHE : 1 know.
There was no time to give this notice
as we gre ending the session on _Monday.
That is why I lmgwmrt.hg,l notice to the
Home Minister befare [ bringthe Privilege

oo,

MR. SPEAKER : [ am sorry the
rule requires it. Now we go over to
the next item.



